CENTRAL ADMINISTRATIVE TR ISUNAL PRINCIPAL BENCH
07A N0 000/ 581 k’)/
UITH C.p oNo o1 47/2000 o
New Delhi: this the 7’ day of /TACH gy,

HON'BLE MR.S.R.ADIGE,VICE CHA IRMAN ()75
HON *BLE DR.ASVEDAVALLT,MENEER (3)

Shri Mukesh Kumar Sharma

s/o. shri Atma Ram
SreParcel Clerw
Northern Ralluay,

Neu Delhi-Railyay station%
New Delhi'd . ceeees fpplican tyl
(By Advbcaté; Shri H:K:Ganguani ?

Versus™

Union of India,

'through

Gensral Nanager,~
Northern Ralluay”
Baroda HOUSB,

Neaw Delhlo

2, DlVlSlonal Railuay Manage#”
Northern Ralluayj
State Entry Road‘

New Delhi o ' Jee oo Responden tsid

(By Advocate. Shri R, b Agarual)
& shiM.K,Gupt2 for contemnors in cr)

‘FORDER

S RYAdiqe’ ~vc(q)

This order will dispose of OA No.2000/98 and

CP No.147/2000.

2, In 0A-Nq?2000/98 applicant impugns rQSpdndents;

order dated 3U§9§93 (Annexure;ﬁ1) transferring him to
Bikaner division on administrative ground§

oA

‘ 3'3 Applicant who is working as Sr.Parcel Clerk

under Cps in Neu Qelﬁiﬁcioék,Roomg has been transferrad

to Bikaner Division by,impugnéd order, on the ground

that during vigilance check_cqndUCted pn 1f58598, he

and s@veralethe:slueré allégedly trapped whilsg conniving/

taking/charging extra money from passengersd

-




-2 .

49‘ .During the courss of hearing, our attention

has been invited o Railuéy B-oardf's letter dated 25.'3.67"
(copy taken on record) which provides that non=-gazettsd
staff against whom a disciplinary proceeding is pending
or is about to start should not normally be transferred
from one Railuay/di_vision to ano ther Railway/Divisiorn
until after the finalisation of the disciplinary or
cri'minal”procéedingsg irrespectivwe of uwhether the

charges merit imposition of 2 major or a minor penal ty'sl

54 Nothing has been shown to us to establish that
the aforesaid le tter dated 253,067 has been withdraun
61‘ set ésidt? or modif‘iedéﬁ Respondents have themsel vas
>s,tated in para 434 of their reply that applicant is
being proceeded against,departn'ental_ly%i Nothing has been
shown to us to establish that-appli_cant;s_case is

not @ normal case and therefore respondents! oun letter

T

dated 2573467 would not be applicablsld

6."5 In the result impugned order déted _30."'9.;98
transf‘errin% :Eplicant, to Bikaner Di_vision is quashed

and set asicb,{being_viqlatiue of Respo.nde_nts; ouwn
Circular dated 25:73J67, It will be open to applicant

to transfer applicant within his existing division, apart

from conducting disciplinary proceedings against him‘%

B In CP No.M47/2000 applicant alleged contumacious

disobedience of the Tribunal's interim order dated 16.40098
directing respondents to maintain the status quo as of
that date".~3 '_ReSpor;d_ents' action in t_e‘m_po,fa‘i'ly;‘geploying
applicant from parcel office to Booking Office on the
same statiﬁn,, canmt be,temled ag violation of the

interim orders dated 16:10,'98 a8s' there is no change in

g
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appllcant's statusj C.P.No 4147/2000 therefore diemisse g

No tices di scha rged.

s

- 0A No ‘2000/98 is therefore allowed in tems of

para 6 above,_and C.P.No,?fllﬂ/ZDUD is disnissed in tems

of para 7 aboved No co st

~!

Let @ copy of this order be placed in both rece d34
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( DR.LALVEDAVALLT ) (STR.ADIGE
MEMBER ()
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VICE CHAIRMAN(a)
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